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17oTincATibNS tJNDMJ Forugn E x ­
c h a n g e  R e g u l a t i o n  A c t ,  a n d  u n d e h  
C e n t r a l  E x c i s e  R u l e s ,  a n d  R e p o r t  o f  
CAG o f  In d ia  a n d  A p p r o p r i a t e  
A c c o u n t s ,  P o s t s  &  T e l e g r a p h s  f o r

1975-76

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (EHRI
H. M. PA T E L ): I beg to lay on the 
Table—

(1) A copy of the Foreign Ex­
change Regulation (Encashment of 
Draft, Cheque or other Instrument) 
Rules, 1977 (Hindi and English 
versions) published in Notification 
No. G.S.R. 533 in Gazette of India 
dated the 30th April, 1977, under 
sub-section (3) of section 79 of the 
Foreign Exchange Regulation Act,
1973. [Placed in Library. See No. 
LT-496/77].

(2) A copy of Notification No. 
G.S.R. 275(E) (Hindi and English 
versions) published in Gazette of 
India dated the 13th June, 1977 
making certain amendments to 
Notification No. 86/77-C.E. dated the 
9th May, 1977, issued under the 
Central Excise Rules, 1944, together 
with an explanatory memorandum. 
[Placed in Library. See No. LT- 
497/77].

(3) A copy of the Report (Hindi 
and English versions) of the Com­
ptroller and Auditor General of 
India for the year 1975-76, Union 
Government (Posts and Telegraphs), 
under article 151(1) of the Con­
stitution. [Placed in Library. See 
No. LT-498/77].

(4) A copy of the Appropriation 
Accounts Posts and Telegraphs for 
the year 1975-76 (Hindi and English 
versions). [PUtced in Library. See 
No. LT-499/77].

D e t a il e d  D e m a n d s  f o r  G r a n t s  o f  
M i n i s t r y  o f  S t e e l  a n d  M in e s  f o r

1977-78

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARM A): On
behalf o f Shri Biju Patnaik I beg to

lay on the Table a copy of th« 
Detailed Demands for Grants (Hindi 
and English versions) o f the Ministry 
of Steel and Mines for 1977-78. 
llPlaced in Library. See No. LT- 
500/77].

D e t a i l e d  D e m a n d s  f o r  G r a n t s  f o r  t h e  
M i n i s t r y  o f  C o m m e r c e  a n d  o f  C x v i l  
S u p p l ie s  a n d  C o o p e r a t i o n  f o r  1977-78

SHRI MOHAN DHARIA: I beg to
lay on the Table a copy each of follow­
ing papers:

(1) Detailed Demands for Grants 
(Hindi and English versions) of the 
Ministry of Commerce for 1977-78.

(2) Detailed Demands for Grants 
(Hindi and English versions) of the 
Ministry of Civil Supplies and Co­
operation for 1977-78. [Placed in 
Library. See No. LT-500/77].

O rder  o f  t h e  V ic e - P r e s id e n t  a c t in g  
a s  P r e s id e n t  c o n s t it u t in g  S e v e n t h  

F i n a n c e  C o m m i s s i o n

SHRI H. M. PATEL: I beg to lay
on the Table a copy of the Order 
(Hindi and English versions) dated 
the 23rd June, 1977 issued by the 
Vice-President acting as President in 
pursuance of article 280 of the Con­
stitution, constituting the Seventh 
Finance Commission. [Placed in 
Library. See No. LT-500A/77].

P r o c l a m a t io n  r e v o k in g  f o r m e r  P r o ­
c l a m a t i o n  IN r e l a t io n  t o  t h e  S t a t e  

o f  B ih a r

SHRI RAVINDRA VARMA: On
behalf of Shri Charan Singh, I beg to 
lay on the Table a copy of the Pro­
clamation (Hindi and English ver­
sions) dated the 24th June, 1977 issued 
by the Vice-President acting as Presi­
dent under clause (2) of article 356 of 
the Constitution revoking the Pro­
clamation issued by him on the 30th 
April, 1977 in ralation to the State of 
Bihar, published in Notification No 
G.S.R. 406(E) in Gazette o f India 
dated the 24h June, 1977, under article 
356(3) of the Constitution. [Placed 
in Library. See No. LT-500A/77].


